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[Mr. Deputy Chairman in the Chair] 

in his proposal for circulation of the Bill and I 
hope the Government can accept it. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS  (RAHAVAYS)  FOR 1982-83 
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): Sir, I beg to lay on the' 
Table a statement (in English and Hindi) 
showing the Supplementary Demands for 
Grants (Railways) for 1982-83. 

THE       CONSTITUTION       (AMEND-
MENT)   BELL,, 1978 (Insertion of new  

Article—contd. 
*SHRI BISWA GOSWAMI (Assam): 

Hon'ble Vice-Chairman Sir, I xi*e to support 
that Bill moved by hon'ble member Shri Shiva 
Chandra Jha. This is a very good Bill, and 
right to work must be enshrined in our 
Constitution. 

Mr. Deputy Chairman, Sir, during the 
Independence struggle also, we pledged 
ourselves to give full employment to all. 

Sir as a result of the sixth five year plans', 
although our income per capita has increased, 
but people of this country are still living 
below, the poverty jjin'e!. In the year 1950-51 
our income per capita was Rs. 466/-and it 
increased to Rs 730/. in the year 1978-79. 
Even then poverty is still there and the people 
are living in a very wretched condition. More 
than 50 per cent of the population are still 
below the poverty line. Our country has 
progressed to a great extent in the field of 
industry and trade and commerce. But who 
have "been benefited by such progress? A 
very few big people have got the lions share. 
All the benefits have gone to a particular class 
of people who are very few in numbers. We 
have not been able to do away with the suffer- 

* English    translation    of    Original 
Speech delivered in Assamese. 

ings of the common people. We have failed to 
gi^e them relief. Number of unemployed 
youths are increasing. If we take into accounts 
the number of unemployed rural youths, in 
that case, it will be more than 5 crores. In 
addition to the educated unemployed youths, 
there are a large number of uneducated 
unemployed youths in our country. Although 
we have completed so many 5 years plans, 
still the number of unemployed is increasing 
and at the same time the number lof people 
jbelow the poverty line is also increasing. Ac-
cording to the plan it has been stated that it 
will create 4.17 per cent more employment 
avenue every year. That this objective of our 
6th plan has failed to a great extent has been 
'narrated by the previous speaker very 
effectively. I do not like to repeat it. In our 
Constitution it has been enshrined that ours is 
a socialist country. We want to build it as a 
socialist country. But 'socialism' is not only a 
slogan. Simply by means of slogans we cannot 
proceed towards socialism. We will have to 
put it into practice. In the real sense we will 
have to work for it. Then only we can achieve 
this goal by using attractive slogans like 
'socialism* and 'Garibi Hatao', we can not 
hoodwink the people for a long time. If we 
really believe in socialism in that case we will 
have to formulate our plans and policies in 
such a way, so as to enable us to achieve our 
goal. Whatever may be our plans, we will 
have to implement them in the real  Sense. 
Constitutionally We have accepted socialism, 
but we do not bother about to put them infto 
practice. We do not try to translate them into 
action and as a result we have seen increasing 
unemployment and poverty. 

The students, after completion of their 
education in schools, colleges and 
Universities, come out with a great hope that 
they will get some employment for earning 
their bread. But they are disappointed. They 
are frustrated and out of frustration an attitude 
of dis-satisfaction has cropped up in their 
minds which is not at 
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all conducive I0r the healthy growth of a 
nation. A sense of nihilism has developed in 
them. 

To day, what is happening in the North-
Eastern Region? As a result of this dis-
satisfaction among the educated youths, they 
are becoming anxious about their future. Their 
future is dark. The number of such educated 
youths is so vast that an alarming situation has 
posed before us. For their livelihood there is 
no ray of hope whatsoever. They are trying to 
find fault in the existing system of our society. 
To them the politicians are also bad as the 
social sys'em. This sort of nihilism is dan-
gerous. If we fail to change the attitude of the 
youths through some drac-tic social changes, 
a very dangerous situation may arise out of it 
and our democracy may be at stake. In a de-
mocratic country economic equality is a must, 
without which democracy cannot succeed. 

During the freedom movement under the 
leadership of Mahatma Gandhiji, there was 
definite goal be-for the nation, for which we 
struggled. For some ideology . we fought. 
That movement was not conducted to achieve 
political power alone. We promised for 
economic and social freedom for our country 
after the achiev-ment of political freedom. To 
achieve this goal the congress-men of that 
time engaged themselves in different 
constructive programme activities. The 
establishment of a class-less and caste-less 
society in our country was such resolutions 
were also passed by the Congress then. But 
unfortunately, our goal then after Gandhiji"s 
dea'h we have forgotten all those noble ideas. 
Today, if we talk about class-less society that 
is only for capturing votes and other intention. 
Today the Government is not prepared to 
establish a class-less socie'y. This has been 
proved by their plans and programmes. 

Therefore, the Govt, should come foiward  
with  such   schemes,     which 

would enable us to establish a classless anJ 
caste-less society; so that an egahtarian and 
prosperous society may emerge. To day what 
is going on in our country. Day in and day out 
the Harijans are being killed, their women are 
being raped. There are atrocities every where 
in the county there are communal disturbances 
through out the length and breadth of the 
coun'ry. We are unable to give the minimum 
wage to the agricultural labourers. If they try 
to raise their voice, instead of conceding to 
their lawful demands, they are shot dead. Is the 
Govt, unable to implemept their laws strictly; 
so that the minimum wage may be given? If 
there is a strong will on the part of the Govt., 
they can easily implement their policies. If 
they demand their legitimate claim i.e. 
minimum wage, they are shot dead. There is 
no law and order in the country. On the other 
hand, poor people are becoming poorer and 
poorer day by day. Who is responsible for this 
state of affairs. Definitely the Govt, is res-
ponsible for it. 

To day we are adopting the policy of mixed 
economy. Socialism and mixed economy 
cannot go together. One is opposite to the 
other. We will have to adopt socialistic 
economy. We have seen the dire 
consequences of mixed economy in our 
country. By mixed economy, we are trying to 
hoodwink the people. Our progress is impos-
sible  through mixed  economy. 

Gandhiji laid emphasis on domestic and 
small industries. But to day we are not 
encouraging these small industries of our 
country. In every state these small industries 
are lying on a death bed. For example, during 
those days Assam was famous ior small 
industries, but today these industries are being 
ruined. That is to say if we cannot give 
patronage to • small and medium industries, it 
is difficult to solve the problem of un-
employment. To solve this problem the 
Government should have to chalk out some 
time bound schemes. During last 35 years we 
formulated many 
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plan-s without any effect. Simply by lip 
sympathy unemployment problem cannot be 
solved. 

When the Janata Government was in 
power, they tried to tackle the unemployment 
problem in a right direction. They introduced 
the food for work programme; which was 
very effective and the common people got 
relief to some extent. There was scope for 
creating employment avenues through that 
programme—Since that programme was 
introduced by the Janata Government; so the 
present Cong (I) Government abolished that 
good programme, which was helpful in 
removing poverty and unemployment. Those 
people who are engaged in that programme 
are unemployed now. The present Govt, has 
failed to make any alternative arrangement 
for those workers. What we will have to do to 
give employment to those people? 

The Bill under discussion is a reply to that. 
If we accept the right to work 
constitutionally, then the Govt, will have to 
shoulder some responsibilities. They will 
have to come forward with some specific 
schemes to provide employment to the unem-
ployed. If the Government do not come 
forward with specific pro. gramme, the 
problem of unemployment will never be 
solved. 

The unemployed youngmen of our country 
have lost faith in the Govt. as well as the 
political organisations. If they do not get the 
opportunity of employment, it is but natural 
that they will try to cause harm to the social 
a'nd political institutions of -our country. 

This Bill has been moved in time. Right to 
work must be enshrined in our Constituion. 
During freedom struggle also it was felt that 
some people were below the poverty line. It 
was also felt that our country cannot march 
forward towards progress by lea-ring a 
considerable percentage of people below the 
poverty line. If we fai) to provide 
employment to all in that cass there should be 
provision 

for unemployment allowance. Then only this 
problem will be soived. The Cottage 
industries are sought to be given 
encouragement but no specific programme 
has been taken up. As has been mentioned, 
many good things are mentioned in the Plan 
but they are not being implemented. If the 
small industries or medium industries are not 
encouraged, then the country cannot go 
forward on the road to progress. As to how 
much money we have to spend for every item, 
that is to be decided, but even the money that 
has been earmarked for a particular purpose, 
whether it is spent for the same purpose or not 
also should be evaluated. If we do not 
evaluate our Plans, our planning will fail. As 
to how much benefit we have derived from 
this Plan and the previous Plans, all these 
things need to be evaluated. Only by making 
plans we will not be able to do anything good 
for our society. Therefore, I endorse fully the 
Bill presented by Shri Shiva Chandra Jha. I 
support it and I request the Government to 
accept this Bill. All the hon. Members who 
have taken part in this discussion have faith in 
democracy and socialism and if we have real 
faith in socialism and democracy, then it is 
very imperative that this right to work must be 
enshrined in our Constitution. I fail to 
understand as to why this Bill cannot be 
accepted by the ruling party. However, if they 
cannot accept it now, they should not reject it 
outright. 

As mentioned by the previous speaker, I 
fully agree with him, I am also in agreement 
for circulating this Bill for eliciting public 
opinion. At least public opinion has to be 
created. Therefore, whatever efforts are 
necessary either on behalf of the Government 
or this House these efforts should be made in 
a very effective manner for the solution of the 
unemployment problem. And if we are able to 
create an atmosphere, then I think it will have 
an impact and we shall get strength to solve 
the problem  of  unemployment.    Whether it 
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is the ruling party or the Opposition, they have 
to join hand in hand and we should create such 
an atmosphere so that our youngmen who are 
experiencing disappointment and dis-
illusionment are brought out of a such 
disillusionment and are able to get inspiration. 
If we make serious efforts, then I think we will 
be able to find a path, find a way to solve this 
problem. We should remember that in the 
efforts which we are making for the progress 
of this country, the problem of unemployment 
has to be solved first. We cannot tolerate a 
situation where there are big industrialists like 
Tatas and Birlas and others on the one hand 
and a large number of people are unemployed 
and below the poverty line on the othqr hand. 
During the Independence struggle also we had 
taken a vow to remove these economic in-
equalities for removing the poverty in this 
country, for providing jobs to all the people for 
building up a healthy and egalitarian society 
and we were working in that direction. If we 
try to implement those ideas into piactice, then 
we should put emphasis on the cottage 
industries and other small industries so that 
much of the unemployment can be removed. 
We have got a massive labour force. If we can 
make correct use of this and if we follow this 
principle and move forward, then these cottage 
industries and small industries will get a fillip 
and side by side vast employment 
opportunities will be created. 

With these words, Sir, I support the Bill of 
Shri Shiva Chandra Jha and I woul.i 
commend this Bill to the Government. If they 
are not able to accept it just today, it should at 
least be circulated for eliciting public opinion. 

With these words, Sir, I conclude. 
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"The State shall direct in particular 
policies towards securing that the 
citizens, men and women, equally have 
the right to adequate means of 
livelihood." 

 
"The State shall make effective 

provisions for securing the right to 
work."  

"All of us have the right to work and 
choose a type of work we deserve. We 
are entitled to receive equal pay for 
equal work." 
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SHRI HANSRAJ BHARDWAJ: On a 

point of order. I wish it were a lecture 
hall for students. What is all this? What 
does he mean by all this? 

 

 

MR.    DEPUTY    CHAIRMAN:     Do 
not take down all this. 

 
SHRI SYED SIBTE RAZI (Uttar 

Pradesh): Sir, I stand on a point of 
order... 

MR. DEPUTY CHAIRMAN: Why 
generate so much heat? 

MR. DEPUTY CHAIRMAN: This will 
not go on record. I request both of you 
not to get agitated. I will see the records 
and if anything has been said that should 
not have been said, I will expunge that 
part. I will request Mr. Rameshwar 
Singh—I beg of you—that he may speak 
of all relevant or irrelevant things. But do 
not make unnecessary remarks here and 
there. Now, why not speak a word on the 
Bill? Otherwise, take your seat. 

 

*Not  recorded. 
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SHEI SYED SIBTEY RAZI: I am on a 
point of order. You did not p«rmit me. 
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SHRI HANSRAJ BHARDWAJ: On a 
point of order. Can you kindly give him a 
copy of the Constitution (Amendment) 
Bill? I don't think it relates to the Bill.    
(Interruptions) 
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STATEMENT BY MINISTER 

Djearness Allowance to Central Gov-
ernment Employees 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SAWAI SINGH SISODIA): Mr. Deputy 
Chairman, Sir, under the existing scheme 
of Dearness Allowance for    Central    
Government em- 


